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Manoj Kumar Agqgarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2013-
14 arises out of the order of learned Commissioner of Income Tax,
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 30-11-2023 in the matter of an assessment framed by Ld.
Assessing Officer [AO] u/s. 143(3) r.w.s. 147 of the Act on 29-11-
2019. In the assessment order, Ld. AO made addition of Rs.24.68




Lacs which represent provision of interest payable. During appellate
proceedings, the assessee submitted that interest payable was paid
on 12.07.2013 which was evident from bank statements and books of
accounts. The Ld. CIT(A) did not allow the same on the ground that
there was no nexus between the impugned disallowance and
transaction reflected in the bank statement. Aggrieved, the assessee
is in further appeal before us.

2. The Ld. AR submitted that disallowance as made u/s 43B was
not sustainable since the interest was paid before due date of return of
income u/s 139(1). The Ld. Sr. DR concurred that the same could be
verified by Ld. AO.

3.  Considering the rival submissions, we direct Ld. AO to verify that
the impugned interest was paid by the assessee before due date of
return of income u/s 139(1) and if so, delete the impugned
disallowance.

4.  The appeal stand allowed for statistical purposes.
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